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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

O.A. No. 50/94. 

II. Suresh 
5yed Abdul 1-lameed 
Q.R.V Sai Ku 

4'; 	N. ñamachander 
S.P. Venkatesharn 
M. Soloman 
lid. Daucod Au. 

B. Nd. Jahangiruddin 
Y.,)yed Vousuf 
10. 11. Krishna 

rio. hOCU! m Al 
hr Iqbal Au 
P. Satyanarayans 
M.A.15. 	Baqui 

16. E. Ramico 

Vs 

1, General Manager, 
SC Rly, Rail Nilayam, 
Secunderabad. 

2. Divisional Railway Manager, 
Hyderabad 0ivi sian (MG), 
SC Rly, Secunderabad. 

Dt. of Decision 	25.7.94. 

.. Applicants. 

3. Divisional Mechanical Engineer, 
Hyderabad Division (MG), 
Sc Rly, Secunderabad. 	 .. Respondents. 

Counsel for the Applicants 	Mr. P. Krishna Reddy 

Counsel For the Respondents ; Mr. C.J. Malla Reddy, 
kjM.CGSC. 	24>' 

C DR AM 

THE HON'BLE SHRI JUSTICE V. NEELADRI PAD : VICE CHAIRMAN 

THE HON'BLE SHRI R. RANGARAJAN 
	

MEMBER (ADMN.) 

. .2 
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0. A. NO 50/94. 

JUDGMENt 	 Dt: 25.7.94 

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAL 

Heard Shri P.Kriihna Redc3y, learned counsel 
nsaL1L anu nri (-;.V.Malla Reddy, learned 

standing counsel for the respondents. 

2. 	This OA was filed by 16 applicants praying 

for a direction to the respondents to maintéin their 

seniority given to them as Rhalasis in the year 1978 as 

2nd Firemen on 1.6.1992 and Fjrej 	'C' Grade 'I' on 
-- 	 assistants on 

27.10.1987. It is stated that the revised seniority 

listsin all the categories were prepared as per the 	r 

direction in OA 106/87 and 3 other9 GAs on the file 

of this Bench and consequently the applicants' places 

have cotel  down in the respective senioritQ lists. 
e— 

Thus, it is a case of questioning the f±ni±g given 

in OA 106/87 and 3 other)J OAss 3e applicants are 

not parties to the said OAs, their remedy is either by 

way of review1or an appeal before the Supreme Court. 

3. 	Accordingly, this OA is not maintainable. 

As such, it is dismissed even at the admission stage. 

order does. not debar the applicants either 

to prefer a review application before this Bench or 

an appeal before the Supreme Court against the orders 

in OA 106/87 and LC other. -)AG3 No costs.\ 

11 
(R.RANGARAJAN) . 	 (v.NEEUWRI RAO) 
MEMBER (zcMic.) 	 VICE CHAIRMAN 

Dated: 25th July, 1994. 
Open court dictation. 
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IN TI-IL CE ITRAL ADIINISTRJIVE TRIBUNAL 

HYDERABAC BEICFJ AT HXtERkBD 

VICE —Cl-iA I RMAN 

AND 

THE HOV2LE L4R.R.RANCAFI\J1.N : M(hD.ii'-l) 

- 

QRaBWJUDSMENT 

?4.A.Nc- ./R.zç/C.jqQ 

in 

O.A.No.. 

(T.AaN0. 	 (w.p,No 	) 

Admitted and Interim directions 
Issu d. 

Allow d. 	 - 

DisPos\á cs: with directions. 

• 	
- 	 5missed c4 	fA' 

Dismissed 	withdrawn 

Dismiss 1d f: r Jfault. 
- 	Orderwdj'nej. ctecl 

No order as to costs. ,--- 
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